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THE JAMMU AND KASHMIR STATE FOREST CORPORAI ION
.&CT, 1978 .

(Act No. XII of 1978)

[Recelved the acvent of the G overnor on 9lh an 1978 and is hereby publ:vhecl
N for' géneraf mjbrmanon yo :

AR‘Act “provide for the cstabhshmcnt of a C‘quvatmn for hettcr,
preservation, supervision and development of forests and better exploitation of
forest produce within the Stm and for matters eonaected therewith. . <

" Beit enacted by the Iammu and Kashmxr State Legi'sfatuw in the ”l’wemy—mnth
“Year of the Republic.of India as foﬁows -

-~ CHAPTER I j

Y

Preliminary

“ L .S‘hort titte, extent and conm:encement (1) Tms Act mav be mt!ed the :
e Jammu and Kashmir State: Forest Cmporauon Act, 197%. >

(2) It extcndstot]\ewhole ofthe Sxate ofJammu and Kashmir,

i .
(3) It shall .come into force on such date: as the Govemmem ‘may, by
notification in the Government Gazette, ‘appoint. in this behalf, :

2 Deﬁnmons'--ln llus At}l, unless the mnth otheIWise requim-— e

(@) “Corporanon" frieans me Jammu. and Kashmn S‘(ate Fomt Cmpmnon,“
&stabhshed under this Act; ‘

(B)‘ “Govemmm” Ms the Govemmem of- Jammu and Kashmxr State
(c) “LQcal Body™’ means the Mumc:pal Comtnittee, Town Area Comm:uee

or Notified Area Committee, Panchayat or smular body fo be es(abhshed s
, underanyod\erlawmd\eStatew s L ,

(d) “‘Managing Director”” mmieans the Managinig- Dxfector of the Carporauan g

appomxed under. sub-section. (Z}ofmn-i
(e) “Pmsm "'mlspmsmhedbymlwmadeummm

(f) “Regulatxom” means negulanons made under this Act,
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CHAPTER IL

RATION ACT, 1978.

Wmnmd&mnmdti‘mm ,

: - 3. Establishment of the Corporation.-1)
notification in the Government Gazette and with effect

Govemnmshaliby

from a date to be specified

therein, constitute a Corporation by the name of the Jammu and Kashmit State

'Fatestcmporauon

@ TheCmpaaﬁoﬁsmuuAbodymlﬁvmgpamwm |

and a common seal and may sue and be sued in its

rhavemepomrtoacque holdanddnsposeofp

this Act.
(3) The Corpwaﬁon shall for all pwpmsbe'a

@ ﬂwCorpmmdmnhavenshwdoﬂiceat
at such other places as it mayoonsxdetneoemry

-4, Consaluhon ofCor’pomtton —-(l) The COlm :; 0!

DL

oorpoxatemmeandshallf
y for the purposes of =

-amhotity.

inagar and may have offices

(a) MxmstcrhxchargeForest f Ex-Officio Chmm:an
(b) Minister of State or Deputy -Ex-Off
. Minister of Forests, if any. Vice-(

.'(c) Seven members to be appointed by the

nsoﬁoersandtwofmmtheLegxslahueas Directors of the Corporation

'x x x x].

- 2) The Government may, by notification in the
one of the Director as Managing Director of the Cor

3) 'I‘heCha:m\anmayumteanyperson having
practical experience in matters relating to preservatio

ment of forests and better exploitation of forest prod
Comaﬁonwithmgaxdtoanyofmchmam

5. Disqualification for being a member.--A puson shéll be disqualified to be

appointed as, and for being a member of the

(@ hasbeenoonvictedofanoﬁ"encewhxch, in the
involves moral twrpitude ; or ~

;),;»nsan undischarge insolvent ; or

(), is physically-or mentally incapable of action-as

-(d) in the opinion of the' Government, - has
incapable -of -acting in- the best: interests of -
“-abused his -position ‘as the member as 161

,if he~ =

such member ; or

Corporation or has so

7

1. Proviss omitisd by Act JOOKHI of 1978.

‘ w*actfotem“mm ‘

his continuance as.




'I'HEJAMWANDKAS}N!R STATE FORESTCORPORAT!ON ACT 8. 13

awhdwﬂmmlwﬂnmwdﬂnwmﬂwm
pabhcot R

' (e) hasdimﬂyu indimnyby humelfajbyaaw panmemm :

(t) mammSmemmmmromwdanympamwlmh
~ . “hasany mmmmanyoomactoremploymtmm,byorenw
cfﬂw(hrpomuom :

; Prmdedthatapersmshannmbcdisquahﬁedumdw(ﬂbymmly :
awwﬁ\ewnmmwmbxsaﬂm Semy‘ Mamgerermgmﬁeer
havmgas!meormtemstm- ::; ‘ .

@) any sale, purchase, lease or exchw of unmwabie pmpu;ty or: W
agteamiotﬂ\esame or -

' (n) :zyagmmnforlomofnmy oranymnqﬁxpaymofmw , |
! y; or S

(m')anynewspwmwhiehmadmmmhmgmﬂwa&nsof
;g Corporation s published ; or :
{Mmmmwem&chmumupwavﬁmnamngm
ﬂtmndmpeesmanyyw ofanyaaidemwhwhheorthewm
' "Ekpmaam»Apemnsmnmmmmhmmshmmmem
*contract or employment with, by or on behalf of, the Corporation by reason only
ofksbmgashmhelderofﬂwcompanywhxh@swhsharemmm
6, Terms of office of the mmbm-.w The tétm £ office of 'a- member
wmcﬁmmmmmmmmwwmmm;
Pm:deﬁﬁmtlwﬁovermmmay xfmstfedumutxsnecemyso
domﬂmumofmecmmon,temnmwﬁwtemofa““

o "7 Cmai:-vmcy»A mvammy wmed'byﬂm mgsmoa any
mwma)ﬁmsahmm@mmum
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8. Appointment. of employees of the Corporatiop.--(1)The Corporation
shall have the following officers who shall be appointed by it in consultation
with the Government :~ ‘

(a) Financial Advnser-cum-Clnef Accounts Ofﬁeer

(b) General Manager and

© Secretary

(2) The Corporation may appbint such vempolyees it considers hec&ssary
for the efficient performance of its functions under this Act.

. 9. Salaries and allowances. —-‘[T he Managmg Dir
draw such salaries and allowances and be subject to
service as may be prw:nbed

or} shall be enutled to
h other conditions of

(2)' The employe&s of the Corporauon shall be enti
fund of the Corporation such salaries and allowances am
such conditions of service as may be determined by re

to receive, from the
shall be govemed by
tions.

10.. Control by Managing D:rector.--Subject to th supeﬁntendenbe -of the
Corporation, the general control over the employees of the Corporation shall be -
vested in the Managing Director. »

11. Meeting.s',.--(l‘) The Corporation shall meet at{such times and places
and shall observe such procedure in regard to the transaction of business in its
meetmgasmaybedetermmedby regulations, '

(2) In the absence of the Chairman and the VicerChairman any member
_elected by the members present from amongst themiclves, shall preside at
the meeting of the Corporation.

(3) All questions-at the meeting of the Corporation shall be decided by’
méjonty of votes of the members present and voting in the case of equality
ofvotes, the Chairman, the Vice-Chairman or in thgir absence the member
presiding shall have a second or casting vote.

(4) The Chairman may invite any person to aftend a meetmg of the
Corporation for the purpose of assisting or advising if on any matter and the
person so invited may take part in the discussions of the Corporaﬁon, or its
meetmg but shall have no right to vote.

on account of interest.~
or interested in any

proposed to be entered
iest possible opportunity

12: Dzsqual ﬁcalmn jbr parttc:mtmg in proceedmg
A member, - who is directly or indirectly concern

. contract, loan, armangement of proposal, entered into
into by or on behalf of the Corporauon, slum at the

1. SuhmtmedbyAnX)Q(IIloleS 5.3,
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, discibsc‘thénammofhnsmterestoftheCorpomuonandsmunoibepmem '

at any. meeting thereof when any such contract, loan, arrangement or proposal
nsdnsamsed,mmsmspmmexsxeqmmdbyothermembemforﬂmpmpose”

of eliciting information, and no member so reqmredm bcpresem shaﬁ vote

on any such comract, foan, {mangemem or pmposal

130 Acts not to be invalidated by vacancy etc.--No act done or proceedings i
tahenundertlns Act, by the Corporation shall be deemed to be invalid by reasons
merely of any vacancy or defect in the constitution of the Corporation.

CHAPTER NIL
Functmns and Pezwers of the Corporatmn.

14, Functions of the Corpomtwn-&fbjecl to the provisions of this Act, and
to any general or special duechons of the Govemment, the ﬁmcmmsoftheb
Cotporation shall be,~ -

. (@) mmdenakeremovalanddaspesaloftreesandexplommnoffomst,
remcsenmlstedtontbytheGovemment

0) to undemke research ‘programmes relating: w forests and ﬁnm e

pmmctsandmdcrtecluumiadmeto(}ovemmt onmaue:smiatmgw
to forestry ; .~ . , .

-(c)mnmﬁge,mnwmandmsuchforestsasarem&mdm
enmxstedtonbymeswemmemnﬂthwearehandedbacktome-
Government ; and .

: (d)‘_m'perﬁ?rm suchﬁmcuons as the Government mayfrom time to time‘
15, PowePs of the Corporation.~(1) The Corporation ‘shall, subject 0 the

p!wxsmnsofthsta,havepowertodoanmchaasasmybemlyor

equdnemforwnymgoutnsﬁmawnsunderﬂusm o

‘(2) Without prejudice 0 the generaﬁty of the fotegomg pr(msxons such '."
powershaﬂmclu@thcpower-— ‘

(a) tosetm)workshoporfaetonesforpmoessingfotwraw matemls

(b)towd)hsh, mmmandoperateldaomtomsandexpeﬂmmtalam oo

research ‘stations ;
v(c) to cmer into such comm or arrangemem Wlﬂl person a8

the&rporauonmydemnmaxyfarpertbmmgnsﬂtmnmm* o

‘this Act ;

d)tobomwmoney 1ssuedebennnﬁ,bondsorstocksandnmgens
fnndsard
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(e)wnmrexpendxmandgmntadvamesforp

*under this Act.. R

16 Powers of the Comoranon to undertake pro
others~-The Corporation may underiake the
project at the request of the Government or, with

THE JAMMU AND KASHMIR STATE FOREST CORPOEATION ACT, 1978.

erforniing its functions

cts. at the instance of
of any afforestation
the previous. approval

oftheGovemmentatﬂwreqmstofanyotherpermnonsuchtermsand

oond:ttmsasmaybeagreedupon

17.  Fund of the Corporation.--(1) The Corporation
msownfundtow!uchshallbecmdnedallmoneys
of the Corporation.

(2) The fund shall be applied towards mecting e
Corpmfaﬁonin’tl\edischargeoﬁtsmmiomundemﬁsm

(3) All moneys constituting the fand referred to in
keptmtheJammuandKashmxrBankLtd in
Nationalised Bank as may be determined by the

Provided that nothing in this sub-section shall be
_ Corporation : from retaining such “balance in- cash as
current payment of day to day expenditure at any time

It have and maintain '

sub-section (1) shall be
h other scheduled or

deemed to pwdudfe the
may be necessary for
of the year.

(4) At the close of the financial year the Corporation
that may bave accrued to the Corporation during the
proﬁtstomeStaﬁeexdxequerasrevenmofﬁlere

of loans liabilities incurred but not wdeemed a
Government may prescribe for the Corporation to
the smooth mnning of the affairs of the Corporation:

18. Subventions to the Corporation.--The Gov
appropriation by law of the State Legislature,

subvumonstotheCm'porauonfqrmepurposesaf
conditions as the Government mpy determine.

19. Loans o the Corpomtxén ~-The Government:
advameloanstomeCorporanonfonhepmposesof
mdoondxmastheGovemmtmaydewminc

20. Repayment of loans.--The -Corporation

mpaymem,ofanyloanrmsedbyn,estabhsha&m

as may. be prescnbed
" Budget. »’I’he Corporation shall prepare;- every

i Actonsuchﬁermsand-

o

dmdends,repaymem
such reserves. as the

ild and maintain for

4

nment may, aﬂer due
‘time to time, make

may from time to time,

thisAct‘ot}sudnterms

for the purpose of
Fundmmz;hmamer

ywbbdgtinirespectaf

.Mﬁmmmmmgmnwmmmp&mmm
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AS

22, Accounts and Audit.--(1) The Corporanon shall Maintain Proper accoums e

and prepare annual statement of accounts. mcludmg balance sheet.

(2) The accounts of the Corporation shall be audited annuany'by‘ such

qualified Chartered Accountant as the Government may appoint. The Auditor
fsoappomtedslxallhaveﬂnenghttodemandthepmducnonofbooks,
accounts and connected vouchers, documents -and papexs and to mspect any
mofﬂleoﬁ’cesoftheCorporauon,’ : , ,

~ (3) The. accounts of the Corporation, as certified by the Auditor or any

person authorised by him in that behalf together with: the audxt report thereof
shall be forwarded annually to the Govemmem L

(4) The Government shall - R e ‘, , ‘.

R C)) cause the accounts of the Corpomnon together wnth the audit réport

thereon, received by it under sub-section (3) to be laid annually before |

cach House of the State Legls!ature and

(b) cause the accounts of th: Corporation to be published an ﬂle

prescribed manner and make avaxlable copies thereof for ﬁale at'a
reasonable price.. ;

23. Liability for loss, damage etc. --(1) The Chalrman vloe-memnan,

the Managing Director or any other member or any employee of the Corporation -

shall be liable to damages.for the loss, waste or misapplication. of any money
. or property of the Corporation, if such loss, waste or misapplication is a
‘direct consequence of  his - misconduct . while - acting - as such: Chairman,
Vice-Chairman, Managing Director or other membef or e,mployee o

Q?) Thc prooedum for ﬁxmg habxhty shall be such as may be prmribed.
CHAP'I'ER Iv.
Extemal Control

24 Directions on the question  of poltcy -«{1)- In the discharge of .its

* functions underﬂusAct,theComraﬂﬁnshallbegmdedbysuchdmwomb

-:onquesuonsofpohcyasmybengentenbytheGovermmL

@ Ifanyquesuonanseswhaheranymatternsnotamtterasmls
i whwhmcGwemmumaylmadmcumnndermb—secuon(l)ﬂmdeasion
‘ofﬂ;eGovemmentﬂ:ereonshallbeﬁnal ,

25. AnnualReport-—(l)'IheCorpomtlonsmu assoonasmybeaﬁerﬂxe
.end of each financial year, prepare and submit to the Governinent before such
date and in such form as the Government may direct, -a Teport giving an
'acoamtofltsacnvmesdunngﬂxeprevmsﬁnancnalyearandsuchtepmmn
alsngveanmmtofﬁxeacnvmes,ﬁmxywmcharehkelytobenndmm

!
!
i

/
/

s
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in the next financial ycar and the Government ghall cause such report to be laid
before cach House of the State Legislature, as sqon as may be afier it is reccived
by the-Government.

(2) The Corporation shall furnish to the Govgrnment at such times and-in such
form and manner as the Government may direct such statistics and returns and
such particulars in regard to any proposed or existing activities of the Corporauon
as the Govemnment may from time to time requjre. '

CHAPTER
Miéccllancou g

26. Local Bodies to assist the Corporatign.-(1) Every local body shall
render such assistance and- furnish such information: to ‘th¢ Corporation and
make available for its inspection and examination such records, maps. plans
and other documents as it may rcquire in cofincction with the pcrfornmncc
.of its functions under this- Act.

) Notvmhstandmg .anythmg contained in apy other law for the time being
in force, the Government may give to any local body such dircctions as in its opinion
-are necessary or expedicnt for enabling the Corppration to perform its functions
under this Act and thercupon it shall be the duty of the local body to comply with
such directions,

27.  Protection of action taken in good faith{--No suit, prosccution or other
legal proccodings shall lic against the Governnjent or the Corporation or the
Chairman or the Vice-Chairman or the Managing Dircctor, or any other member
thereof or any employcec of the Government or of thg Corporation for anything which
is in good faith done or intcnded to be done under this Act or anv rule made

thereunder. - %

28. Members etc. deemed to be public servants.--The Chairman,
Vice-Chairman, Managing Dircctor and other miembers and employees of the
‘Corporation shall be deemed. while acting or purparting to act in pursuance of any
of thc provisions of this Act to bc public setvants within thc meaning of
section 21 of the Satc Ranbir Pcnal Code, Samvat 1989.

29.  Authentication of proceedings, orders find other instruments of the
Corporation.--All proceedings of the Corporation shall be authenticated by the
signature of the Chairman or the Vice-Chairman, aq the casc may be, or the member
. presiding in the meeting of the Corporation in the absence of the Chairman, or

the Vice-Chairman and all ordersand other instruthents issued by- the Corporation
shall be authenticated by the signature of such employees of the Corporation as may
be authorised by it in this behalf.

30. Recovery of sums . --All sums due to the Corporation shall be recoverable
as arrears of land revenue !

Provided that no such sum shall be so recovered ess it is certified by the person
, au(honsed by the Government in this behalf.
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Dekgmlmofmm«&wwmmmnﬁmmmmm

'madetluemder the Corporation may by. general or special onder, delegate

either unconditionally or subject to such conditions, including the. conditions as -
may be specified in the order, 10 the Chairman or the Vice-Chairman or the
Mnmgmgmmmmyoﬂmmmormpimofmecmm ,
m«mmmmmnandwmwmwm
‘seeuonu :

32, Government may invest thc q@mm paum ojm.ﬂm,ayom-
The Government may invest the Managing Director or any employee of -the
Corporation with any .of the powers of the Forest Officer under the Jammu and
Kashmir Forest Act, Samvat 1987 and the Managing Director or such employee-
~in relation 1o such powers shall be deemed to be a Forest Officer within the

meaning of section 2 of the Jammu and Kashmir Forest Act, Samvat 1987.

33. Power to make rules—1) The Govemment may, within one year of
~ the commencement of this Act by notification in the Government Gazette,
-make rules for cartying out the purposes of this Act.

) Inpamwlarandmihoﬁprejudmtotmvmmydﬁie fdtegmng
mawhnﬂesmypmwdefaalloranyomtefoﬂowmgmmmiy -
. () ﬂlemmwrmwh:ehthe&nldngFmdshanbemm,mmm '

invested and applied under section 20 ;

: (b)thepmcedmemmpsetd‘wkymdumnmcluﬁutk
provision of appeal if any, in respect thereof ; :
©). anyothermatterwluchhaswbeotmybepmcrm

3) Eve:ynucn\adcummnsAaMbehﬂ,umumybe“
__it is made before cach Housc of the State Legisiature while it is in session
for & total period of thirty days which may be comprised in onc session or
two successive sessions, and if, before the expiry of the scssion in which it is %0
laid or the scssion immcdiaicly following, both Houses agree that the rule
- should be cither modificd or anfiulled, the rule shall thereafier have effect
~only in such modificd form or be of no effcct, as the casc may be, 50, however
Mawmmmaammmummnm
‘valsdnyofan)ﬂungprewous!ydmemderﬂutmle. ,

Y Regulations.-«{1) The Cotputauon ‘may, with thepzemas m Lo
of the Govermment, make regulations not inconsistent mmmmm

\mlesnﬂcﬂmmderfortheadnnmstmmofmeCm

(2 In particular. and without prejudice to the gemuyofmm
power, auchreguauonsmypmwdcroralloranyofthemm
namely .-

(a) salarics and allomnccsandoondmmofmmdfﬂwanpmof
tthmporauon B

\




(c) any other matter for which pmvismn 0 be or may be made in

N .
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(b)hmeandplao&sofa.ndthepmcedum regard to the transaction of .
busxmssmthenmtmgofmeCmpora' 4 '

-the regulations.

(3) Until any regulations are made by the Corporation under sub-section (1)
any regulations which may be so made by it may be made by the Government
- and any regulations so made, may be altered or fescinded by the Corporation in
exercise ofaspowersundasub-secnon 1. C






